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-86. SHRI K. LAKKAPPA: 

SHRI DHARAM DAS SHAS-
TRI: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government's atten-
tion has been drawn to a report in 
weekly 'Blitz' dated 26th April, 1980 
regarding activities Of Parle Group of 
Companies; and 

(b) if sO~ what follow tliP action 
has been taken? 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): (a) 
Yes, Sir. 

(b) Some matters referred to in the 
report in the 'Blitz' are under investi-
gation by C.B.1. Some others are be-
ing looked into by the concerned De-
partments. 

SHRI K. LAKKAPPA: My question 
is there on the same subject. .~d 

I have written to you to club Q 
94 with this question. 

MR. SPEAKER: Mr. Minister, will 
you take Q 94 along with it? 

SHRI R. VENKATARAMAN: It 
will lead to confusion. I do not want 
to do that. 
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SHRI R. VENKATARAMAN: The 
matter is under investigation of the 
CBI. After the CBI completes its in-
vestigation and makes its recommen-
dations, action will be taken. My hon. 
friend wants to take action even be-
fore the eBI enquiry is completed. I 
would request him to wait till the 
enquiry is completed. 
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SHRl R. VENKATARAMAN: Sir, 

I do not know where the otfendel's 
are. I am a very gentle person! 

SHRl K. LAKKAPPA: Sir, in the 
last Session, on this question a variety 
of charges on Parle Group had been 
levelled. Certain actions by the 
Finance Miilistry had also been repor-
ted. During the course of this ques-
tion, the hon. Minister had admitted 
that certain charges had been levelled 
and inquiries had been ordered on 
certain charges. I would like to ask 
a pertinent question as to how many 
of the charges were undeJ: CBI inquiry 
and on what charges a specific inves-
tigation had been ordered by the CBI 
and on other charges levelled IUld re-
ported in the Blitz widely why action 
has not been taken. 
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It wss also alleged that Rs. 50 lakhs 
:had been looted and piled up by the 
.company in Singapore and New York, 
and Mr. Rames~ Chauhan, Managing 
DirectOr of ParIes, transferred Re. 5 
lakhs officially for starting Parle Inter-
national in New York, in order to ~et 
a Green Card enabling him to intensi-
fy his activities in U.S.A. It "NBS 
also alleged that accounts were mani-
pulated in such a manner that the 
amount was written of! in the books 
in Italy while retaining the amount in 
the books here. And I have got cre-
dible information that Rs. 3.15 lakhs 
have been kept in the Swiss account. 
I would like to know whether these 
charges have been included for inves-
tigation when the CBI inquiry had 
been ordered by this Ministry. 

There were also allegations earlier 
and the raids were conducted, but I 
do not know why the charges have 
not been 'framed and action has not 
been taken. I would like to know 
whether it is also a fact that certain 
incriminating documents found in that 
Company have been destroyed by the 
Director who is working in the Finance 
Ministry and whether all these 
things have been included in the 
eharges. I would also like to know 
at what point of time the CBI action 
will be completed and prosecution 
'will be launched in respect of tho~e 
involved in these cases because ear-
lier also there were such charges. 

(Interruptions). 

S'HRI R. VENKATARAMAN: Sir, 
1he hone Member has mixed up a 
nut:nber of things. 

I 

SHRI K. LAKKAPPA: I have r.lot 
mixed uP. 

(Interruptions). 

MR. SPEAKER: Let him answer. 

SHRr R. VENKATARAMAN: In 
1act I am helping you. 

8HRI K. LAKKAPPA: Thank you. 

SBJU R. VEN'ICA"ABAMAN: These 
2U"e _irA charges MtatiAI to a.. 1;11 

lakhs. There are 60me charges which 
the lbon. Membe:: ~las mentioned 
about Rs. 50 lakhs and odd, on which 
I have no information. I will send an 
extract of his observations to the CBI 
for further investigation. 

So far as the action taken is COl\-
cerned, there are some matters in 
which action is taken on cr~inal 
offences committed. There are certain 
matters in which departmental actiQn 
is being taken. I find it rather diffi-
cult to give more information at this 
stage because it will help more the 
people who are involved in it rathQr 
than Parliament or the country. If the 
hone Member still insists, I will have 
to give the information. 

SHRI EDURADO FALEIRO: In this 
very House allegations have been 
made that Mr. Ramesh Chauhan, Dl-
rector of ParIes, has evaded excise 
duty of Rs. 2.5 crores and also Rs. ~9 
to Rs. 80 lakhs of income-tax, but no-
thing has been done due to the Piiltron-
age of the former Prime Ministe;r. 
Shri Morarj i Desai. We know tlult 
there is a CBI enquiry, but the alle-
gation which has been made, and spe-
cifically made, is that there are 
enforcement officials who are interest-
ed in squashing this entire enquiry. 
Therefore will the hone Minister par .. , . 
ticularly and specifically reply to my 
question that he will see that the otft'-
cials do not interference? 

MR. SPEAKER: What is the ques-
tion? It is a -suggestion. 

SHRI EDURADO FALEIRO: Will 
the hon. Minister look into the que.-
tion and probe the vital aspect f)f 
Parle's connections with Singapore 
and New York? 

SHRI R. VENKATARAMAN: Tile 
hOD. Member has asked me to pel'-
sonally look into the matter. I shall 
do it. When the report comes, I will 
leek mto it personally. 




